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NOTES OF TH'REGISTRY I 	
ORDERS OF THE TRIBUNAL 

19 .c'2O3 

Ld. Counsel for the 
applicant is present. The 
Respondents are absent on 
call. No steps tken by 
them to file any counter. 
Therore, put up before the 
Bench for further Orders, 
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filing Imo dated 27 .2.2003 

counsel for the apolicant cav3S indulgence 

of the Trjly.jnal sekim errnision to 

iithdraw this Original APplicration inasmuch 

as the ao1icat's grievaee has been met 

y v irth e of advertiscijent. at .:nne, re-R/1 

to i-1. .167/o3. 

heard Shri 	 learned Senior 

Stand inrT  Coinse1 for the Resoonclents. 

In view of memo filed and subision 

Th. C . • is dis oosed of as withdrawn. 
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I.,t,1.67/O3is disoosed of according lv. 
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